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In this case,on 15.7.1999,it was
submitted by learned couns<l for the petitioner
that he will not appear on behalf of the petitiocner.
Accordingly,copies of our orders weré sent to the
applicant by Registered post to make alternative
arrangement but no alternative arrangement was

¢

made.On 4.10.1999, it was ordered that one more
chance to be given to the applicant to make alternative
arrangement ,But today,when the matter was called
for hearing, neither the applicant himself nor
any counsel on his behalf is present.Pleadings
in this are are complete long ago and in view of this,
it would noﬁ be proper to drag on the matter indefi-
nitely. We have, therefore, heard Mr.A.K.Bose, Learned
Senior wtanding Counsel sppearing for the Departmental
Respondents and Mr.M.M.Basu, learned counsel appearing
tor the private Respondents and have also perused the
records.

Applicant in this petition prays for
cuashing the order of appointment of CP No.4 to the
post of E.D.B.P .M., Sgsan Branch Post Office and also\

for a further direction to the Departmental Authorities

‘X0 consider his case.lt has been submitted by the

petitioner that he is a graduate and has higher
income as per the Income Certificate given by the
concerned Tahasildar .It is also stated by nhim that
amongst all the candidates including OP No.4, the
applicant is moré meritorious and therefore, he should .
have been appointed but because of extraneous
consideration, OF No.4 waS appointed to that post.
Departmental Respondents in their counter

1 C - wWas
have pointed out that the case of the applicant v
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considered alongwith Respondent No.4 and other

2t s,ReSpOl"'w No.4

has secured highest percentage of mark in the ©

candiiates.Amongst all the candid

matriculation examination. From the check list, copy

.of which has been enclosed at Annexure-R/1,it is

seen that Respondent No.4 has secured 470 marks out
of 700 in the matriculation whereas the app%%Cant

has secured 256 marks out of 700 in the météiculatibn
examination.The fact that the gpplicant is ; graduate
can not be considered because under the Departmental
Rules, any qualification above matriculation is to be
ignored.Therefore, it can not be held, as claimed by
applicant that he is more meritorious than Res.No.4.
In view of the above, e hold that the applicant has
not been able to make ocut a cdse for the reliefs
claimed by him. Respondent Nno.4 having secured hiéhest
percentage of marks amongst the candiiates Wwho have

been considered h@s been rightly selected, '

iy
The application is therefore held.tﬁ
" !
be without any merit and is rejecte costs.
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